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Record of Proceedings

The learned counsel for the petitioner submitted that instant petition has been filed
for determination of transmission tariff of two deemed ISTS lines, i.e 400 kV Seoni
(MP)-Sarni (MP) line and 400 kV Seoni (MP) Bhilai (Chhattisgarh) line for 2009-14 tariff
period for inclusion in PoC charges, in accordance with the 2009 Tariff Regulations and
Sharing of Inter-State Transmission charges and losses) Regulations, 2010.
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2. The Commission directed the respondents to file their reply by 30.6.2017 and the
petitioner to file rejoinder, if any, by 10.7.2017. The Commission further observed that
no extension of time shall be granted.

3. The Commission directed to list the petition for further hearing on 3.8.2017.

By order of the Commission

Sd/-
(T. Rout)
Chief (Law)
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